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NHRC notes gang rape of 2 woman in
stationary train in Panipat city

The National human Rights Com-
mission (NHRC), India, took suo
moto cognisance of a media report
that on June 24, 2025, a woman
was allegedly gang-raped in an
empty compartment of a station-
ary train in Panipat city of Hary-
ana, and later thrown on the rail
tracks by the perpetrators, where
a train ran over her leg. She is un-
dergoing treatment at a hospital
after police found her.
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NHRC to hear complaint on prevalent malnutrition in over 47,000 children in
Telangana

The NHRC addressing an intimation letter to the Chief Secretary, Government of
Telangana, further sought an Action Taken Report in the matter.

https://www.scconline.com/blog/post/2025/07/21/nhrc-to-hear-complaint-on-prevalent-
malnutrition-in-over-47000-children-in-telangana/

Published on July 21, 2025 - By Sucheta

National Human Rights Commission (NHRC): While perusing a complaint highlighting the
issue of prevalent malnutrition in over 47,000 children in Telangana, the NHRC directed
that a copy of the complaint be sent to the authorities concerned and an Action Taken
Report be submitted in the matter. It was further stated that the issue will be taken up for
hearing by the NHRC during its Camp Sitting/Open Hearing on 28-07-2025 at Hyderabad,
Telangana.

The petitioner filed a complaint on 5-1-2025 submitting a news report in Deccan Chronicle
titted as “Over 47 K Children in Telangana affected by malnutrition”. The petitioner sought
directions from NHRC for the authorities concerned.

Addressing an intimation letter to the Chief Secretary, Government of Telangana, the
NHRC stated that the venue for the Open Hearing will be intimated in due course of
time and directed the authorities concerned or their representatives and the
complainant/victim or his/her representative, to ensure their presence for the hearing.
[Malnutrition in over 47,000 children in Telangana, In re, 290/36/9/2025, decided on 16-
7-2025]...
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NHRC asks govt to ensure all elderly prisoners are covered by health insurance
scheme

https://timesofindia.indiatimes.com/india/nhrc-asks-govt-to-ensure-all-elderly-prisoners-
are-covered-by-health-insurance-scheme/articleshow/122807432.cms

TNN | Jul 21, 2025, 03.16 PM IST

NEW DELHI: The National Human Rights Commission has issued directions to the
director general (prisons) of all states and Union Territories to ensure that all eligible
prisoners of 70 years or above should be registered to be able to get the benefit of the
Pradhan Mantri Ayushman Vaya Vandana Yojana - the govt’s health insurance scheme
for senior citizens.

The Ayushman Vaya Vandana Yojana is an initiative to provide free healthcare coverage
to senior citizens aged 70 years and above, regardless of their economic status. This
scheme comes under Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB-PMJAY)
and provides annual health cover upto Rs 5 lakh.

A bench of the NHRC presided by member Priyank Kanoongo has now directed that the
jail authorities must facilitate all the eligible prisoners to enroll them on the portal of the
scheme. A letter has been sent out to states on Thursday communicating the directions.
An action taken report along with the number of prisoners linked with the scheme has
been sought within four weeks.

The directions follow a complaint that was placed before the bench where the issue of
making the scheme accessible to the senior citizen prisoners was raised. Noting that this
is a “valid issue”, the commission said that going by the spirit of the govt ‘s flagship health
insurance scheme it is clear that it does not exclude anyone as long as the person
gualifies the eligibility criteria of 70 years or above.

“Itis also pertinent to mention here that a person under the custody of the state continues
to enjoy the fundamental right to health, and it is the responsibility of the State to ensure
proper healthcare for all inmates,” it is stated.
To emphasise its point, the commission highlights the Supreme Court’s assertion in a
particular case to say that even the top court had emphasised providing for proper medical
aid to inmates as a right under Article 21 of the Constitution. In the communication sent
out to states it is cited that the Supreme Court held in that particular case that ‘it is
bounden duty of the state to look after health of the inmates in the jails since they cannot
take treatment on their own and for the purpose of treatment, they are at the mercy of the
hospital authorities. Proper medical aid to the inmates is a right available to them under
Article 21 of the Constitution.
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NHRC asks states to help all prisoners aged above 70 enroll for free health scheme
ABPM-JAY

https://www.sakshipost.com/news/nhrc-asks-states-help-all-prisoners-aged-above-70-
enroll-free-health-scheme-abpm-jay-431404

Jul 21, 2025, 17:25 IST

New Delhi, July 21 (IANS) In a landmark decision, the National Human Rights
Commission (NHRC) said that all eligible prisoners of 70 years or above should get the
benefits of the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (ABPM-JAY) as part
of their right to life, an official said on Monday.

The NHRC bench led by its member Priyank Kanoongo relied upon a Supreme Court
order to conclude that imprisonment could not be a disqualifying factor for a 70-plus
person to avail the benefits of the Central government-supported health scheme.

In an order dated July 17, Kanoongo said, "A person under the custody of the State
continues to enjoy the fundamental right to health, and it is the responsibility of the State
to ensure proper healthcare for all inmates."

The bench issued instructions to the Director General (Prisons), of all states/Union
Territories to ensure that all eligible prisoners of 70 years or above should get the benefit
of the healthcare in keeping with the spirit of the Vay Vandana card of ABPM-JAY.

"The jail authorities shall facilitate all the eligible prisoners to enroll them on the portal of
the said scheme, "Kanoongo, seeking an action taken report within four weeks."

The order came during the hearing on a complaint filed by Rabindra Kumar on July 2.

Earlier, the NHRC relied upon a Supreme Court decision in Sujata Mukunda Manerao vs
State of Maharashtra, 2003, which said that providing for proper medical aid to inmates
is a right under Article 21 of the Constitution.

The NHRC order quoted the Supreme Court order as saying, "It is bounden duty of the
State to look after health of the inmates in the jails since they cannot take treatment on
their own and for the purpose of treatment, they are at the mercy of the hospital
authorities. Proper medical aid to the inmates is a right available to them under Article 21
of the Constitution...”

Disclaimer: This story has not been edited by the Sakshi Post team and is auto-generated
from syndicated feed.
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NHRC asks states to help all prisoners aged above 70 enroll for free health scheme
ABPM-JAY

https://www.thip.media/news/nhrc-asks-states-to-help-all-prisoners-aged-above-70-
enroll-for-free-health-scheme-abpm-jay/122288/

By Team THIP | Last Updated on July 21, 2025

New Delhi, July 21 (IANS) In a landmark decision, the National Human Rights
Commission (NHRC) said that all eligible prisoners of 70 years or above should get the
benefits of the Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (ABPM-JAY) as part
of their right to life, an official said on Monday.

The NHRC bench led by its member Priyank Kanoongo relied upon a Supreme Court
order to conclude that imprisonment could not be a disqualifying factor for a 70-plus
person to avail the benefits of the Central government-supported health scheme.

In an order dated July 17, Kanoongo said, “A person under the custody of the State
continues to enjoy the fundamental right to health, and it is the responsibility of the State
to ensure proper healthcare for all inmates.”

The bench issued instructions to the Director General (Prisons), of all states/Union
Territories to ensure that all eligible prisoners of 70 years or above should get the benefit
of the healthcare in keeping with the spirit of the Vay Vandana card of ABPM-JAY.

“The jail authorities shall facilitate all the eligible prisoners to enroll them on the portal of
the said scheme, “Kanoongo, seeking an action taken report within four weeks.”

The order came during the hearing on a complaint filed by Rabindra Kumar on July 2.

Earlier, the NHRC relied upon a Supreme Court decision in Sujata Mukunda Manerao vs
State of Maharashtra, 2003, which said that providing for proper medical aid to inmates
is a right under Article 21 of the Constitution.

The NHRC order quoted the Supreme Court order as saying, “It is bounden duty of the
State to look after health of the inmates in the jails since they cannot take treatment on
their own and for the purpose of treatment, they are at the mercy of the hospital
authorities. Proper medical aid to the inmates is a right available to them under Article 21
of the Constitution...”

—IANS
rch/khz
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NHRC asks govt to ensure all elderly prisoners are covered by health insurance
scheme

https://www.msn.com/en-in/news/other/nhrc-asks-govt-to-ensure-all-elderly-prisoners-
are-covered-by-health-insurance-scheme/ar-AA1lYpLX

Story by Ambika Pandit * 21h + 2 min read

NEW DELHI: The National Human Rights Commission has issued directions to the
director general (prisons) of all states and Union Territories to ensure that all eligible
prisoners of 70 years or above should be registered to be able to get the benefit of the
Pradhan Mantri Ayushman Vaya Vandana Yojana - the govt’s health insurance scheme
for senior citizens.

The Ayushman Vaya Vandana Yojana is an initiative to provide free healthcare coverage
to senior citizens aged 70 years and above, regardless of their economic status. This
scheme comes under Ayushman Bharat Pradhan Mantri Jan Arogya Yojana (AB-PMJAY)
and provides annual health cover upto Rs 5 lakh.

The directions follow a complaint that was placed before the bench where the issue of
making the scheme accessible to the senior citizen prisoners was raised. Noting that this
is a “valid issue”, the commission said that going by the spirit of the govt ‘s flagship health
insurance scheme it is clear that it does not exclude anyone as long as the person
gualifies the eligibility criteria of 70 years or above.

“It is also pertinent to mention here that a person under the custody of the state continues
to enjoy the fundamental right to health, and it is the responsibility of the State to ensure
proper healthcare for all inmates,” it is stated.

To emphasise its point, the commission highlights the Supreme Court’s assertion in a
particular case to say that even the top court had emphasised providing for proper medical
aid to inmates as a right under Article 21 of the Constitution. In the communication sent
out to states it is cited that the Supreme Court held in that particular case that ‘it is
bounden duty of the state to look after health of the inmates in the jails since they cannot
take treatment on their own and for the purpose of treatment, they are at the mercy of the
hospital authorities. Proper medical aid to the inmates is a right available to them under
Article 21 of the Constitution.
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NHRC begins open hearing

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-begins-open-
hearing/articleshow/122821246.cms

TNN | Jul 22, 2025, 12.07 AM IST

Bhubaneswar: A two-day open hearing of the National Human Rights Commission
(NHRC) on human rights violation cases in the state began in Bhubaneswar on Monday.
Senior functionaries of the state govt, along with a large number of victims and
complainants, were present.
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NHRC Praises Odisha’s Rights Initiatives

https://tathya.in/author/simina/

By Tathya Correspondent - July 21, 2025

Bhubaneswar: The National Human Rights Commission (NHRC) of India today concluded
its two-day camp sitting and open hearing in Bhubaneswar, focusing on alleged human
rights violations in Odisha and reviewing the state government’s efforts in various welfare
initiatives.

The hearings, held at the State Guest House, were presided over by NHRC Chairperson
Justice Shri V. Ramasubramanian, accompanied by Members Justice (Dr.) Bidyut Ranjan
Sarangi, Smt. Vijaya Bharati Sayani, and Shri Priyank Kanoongo. A total of 121
cases related to human rights violations were heard across two benches, providing a
direct platform for complainants. Key NHRC officials, including Secretary General Shri
Bharat Lal and Registrar (Law) Shri Joginder Singh, were also present.

In the afternoon session, the Commission engaged in comprehensive discussions with
Secretaries and senior officers from various departments of the Odisha State
Government. The deliberations centered on the steps taken by the state to address
pressing human rights concerns. The NHRC specifically inquired about progress in areas
such as:

Rehabilitation and resettlement of persons displaced by infrastructure projects.
Remedial measures for environmental pollution.

Welfare initiatives for tribal affairs.

Provisions for media welfare.

Actions by departments including Housing and Urban Development, Panchayati Raj and
Drinking Water Supply, Schools and Mass Education, Health and Family Welfare, Home,
Social Security and Empowerment of the Disabled, Women and Child Development, and
Forest and Environment.

The Secretaries provided detailed presentations on the welfare measures implemented
by the new government, acknowledging the valuable suggestions previously offered by
the NHRC.

Chief Secretary Shri Manoj Ahuja assured the Commission of the state’s serious
commitment to implementing the NHRC’s recommendations on various human rights
issues. He highlighted the new government’s top priority on public grievance redressal,
noting that Chief Minister Shri Mohan Charan Majhi is personally overseeing public
complaints, which are also being resolved through an online system.
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Chief Secretary Shri Ahuja articulated the state’s concerted efforts towards overall
development, driven by economic progress and sustainability. He underscored
the “Odisha Vision 2036”, aiming for a developed Odisha by the centenary of its formation,
and aligning with the “Developed India by 2047” national goal. He reaffirmed the state’s
dedication to acting upon the Commission’s observations and suggestions.

The high-level meeting saw the presence of prominent state officials, including
Development Commissioner, Anu Garg, Additional Chief Secretary, Home, Satyabrat
Sahu, Additional Chief Secretary Revenue, Deoranjan Kumar Singh, Director General of
Police, Y.B. Khurania, DGP (Fire) and Civil Defense Dr. Sudhanshu Sarangi, along with
other Principal Secretaries, Commissioners, and senior officers.

The NHRC, on its part, reiterated its commitment to facilitate grievance handling through
e-mail, telephone, and online mechanisms. The State Government informed the
Commission that the number of complaints filed with the NHRC is gradually decreasing,
attributing this positive trend to the state’s prompt actions in resolving public issues
through its various systems. The Honorable Commission expressed appreciation for the
State Government’s ongoing initiatives and schemes aimed at the welfare of its citizens.
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NHRC Reviews 121 Cases, Lauds Odisha’s Grievance Redressal System
NHRC Commends State’s Proactive Measures During Two-Day Visit to Bhubaneswar

https://pragativadi.com/nhrc-reviews-121-cases-lauds-odishas-grievance-redressal-
system/

by Yajati Rout July 21, 2025 in Twin City

Reading Time: 1 min read

The National Human Rights Commission (NHRC) of India concluded a two-day visit to
Odisha, holding significant hearings and discussions to address human rights issues in
the state.

The commission, chaired by Justice V. Ramasubramanian, along with members Justice
(Dr.) Bidyut Ranjan Sarangi, Vijaya Bharati Sayani, and Priyanka Kanungo, conducted
hearings on 121 human rights violation cases at the State Guest House in Bhubaneswar.

Senior NHRC officials, including Secretary General Bharat Lal and Registrar (Law)
Yoginder Singh, participated in the proceedings, which were divided into two benches for
efficiency.

In the afternoon session, the NHRC engaged with senior Odisha government officials,
including Chief Secretary Manoj Ahuja, to discuss critical human rights issues and review
the state’s initiatives. The discussions covered a wide range of topics, including urban
development, drinking water supply, education, healthcare, social security, women and
child welfare, tribal issues, environmental protection, journalist welfare, and rehabilitation
of displaced persons due to infrastructure projects.

The NHRC provided valuable recommendations to enhance the state’s efforts in these
areas. Chief Secretary Manoj Ahuja emphasised the state government’s commitment to
addressing public grievances, with the Chief Minister personally overseeing hearings and
implementing an online grievance redressal system. He highlighted Odisha’s vision for
development by 2036 and its contribution to a developed India by 2047, aligning with the
NHRC'’s guidance.

The commission praised the state’s proactive measures, noting a decline in human rights
complaints due to effective grievance mechanisms, including email, telephone, and online
platforms.

The NHRC commended the Odisha government’s forward-looking plans and programs
aimed at public welfare, expressing optimism about the state’s commitment to human
rights. The visit underscored a collaborative approach between the NHRC and the Odisha
government to ensure justice and welfare for all citizens.
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NHRC Hears 121 Cases, Commends Odisha’s Welfare Measures

https://ommcomnews.com/odisha-news/nhrc-hears-121-cases-commends-odishas-
welfare-measures/

by OMMCOM NEWS July 21, 2025 in Odisha

Bhubaneswar: The National Human Rights Commission (NHRC) concluded a two-day
visit to Odisha with hearings and high-level discussions on a wide range of human rights
issues. The sessions were held at the State Guest House in Bhubaneswar and led by
NHRC Chairperson Justice V. Ramasubramanian, accompanied by Justice (Dr.) Bidyut
Ranjan Sarangi, Vijaya Bharati Sayani, and Priyanka Kanungo.

Over the course of the visit, 121 cases of alleged human rights violations were reviewed
by two separate benches. NHRC Secretary-General Bharat Lal, Registrar (Law) Yoginder
Singh, and other senior Commission officials were present during the proceedings.

In the second half of the day, the NHRC delegation held an extensive interaction with top
Odisha government officials to assess the status of human rights protection in the state
and offer policy recommendations. The discussions spanned multiple sectors, including
urban housing, drinking water, education, healthcare, social security, women and child
welfare, forest conservation, pollution control, tribal development, and rehabilitation of
displaced persons.

Chief Secretary Manoj Ahuja, addressing the NHRC, reiterated the state government’s
commitment to upholding human rights. He said the new administration has made public
grievance redressal a top priority, with the Chief Minister personally intervening in
complaints. Ahuja also cited the rollout of an online grievance system, aligning with
Odisha’s long-term vision of becoming a developed state by 2037, contributing to a
developed India by 2047.

Highlighting welfare schemes that were shaped by earlier NHRC suggestions, Ahuja
assured the Commission of continued cooperation and prompt action on its latest
recommendations.

The meeting was attended by key state officials including Development Commissioner
Anu Garg, Additional Chief Secretaries Satyabrata Sahu and Deoranjan Kumar Singh,
DGP Y.B. Khurania, DGP (Fire Services) and Civil Defence Sudhanshu Sarangi, as well
as several principal secretaries and department heads.

The NHRC appreciated the state’s proactive response to human rights concerns, noting
a decline in complaints as a result of improved access to redressal through email,
telephone, and digital platforms. The Commission also lauded Odisha’s upcoming public
welfare programs and efforts to strengthen institutional accountability.
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Plaint filed with NHRC over alleged illegal arrests in jumbo death case
PNN | Updated: July 21st, 2025, 09:34 IST in State

Keonjhar: A complaint has been filed with the National Human Rights Commission
(NHRC) in New Delhi over the alleged illegal detention of 11 residents of Saleikena village
in Keonjhar district in connection with an elephant death and tusk theft case.

According to human rights activist Narayan Rath, the individuals were forcibly taken from
their homes by Forest officials under the Telkoi forest range on the night of July 7, without
any formal charges or a first information report (FIR) being filed.

The complaint, filed on behalf of victim Nanda Kishore Munda and others, claims the
villagers were picked up around 11pm while some were having dinner. They were
allegedly held at the Telkoi range office, where they were subjected to physical assault,
verbal abuse and mental harassment over a period of four days. Family members were
not allowed to meet them during this time.

Rath cited multiple media reports in his petition and described the incident as “shocking,
heartbreaking, painful, disgusting and barbaric.” He has requested the commission to
intervene and take stern action against the Forest personnel involved. Those named in
the complaint include Telkoi Range Officer Shivaji Mohan Rao, Forester Malay Kumar
Jena, Guard Ajit Kumar Das, and officers identified as Dhanraj HD and Sudipta Panda.

Rath has demanded compensation of Rs 10 lakh for each victim, to be recovered from
the salaries of the accused officials.

The NHRC has acknowledged receipt of the complaint and registered it under diary
number 17058/IN/2025 for further consideration.

PNN
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Kiran21 July 2025 2:13 PM
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FHATUYR 3iSUTH § FAHRTE A AT W AFANUSR RN Fade? iR Yad
weWE Y &1 fear Aifew, 4 Twrg A wivh fuid

https://www.bhaskar.com/local/rajasthan/sikar/shrimadhopur/news/people-are-troubled-
by-waterlogging-in-shrimadhopur-underpass-135498475.html
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FHATUYR 3EUTH § FAHRTE A AT W AFANUSR RN 4 Fade iR Yad
weWE Y &1 fear Aifew, 4 Twrg A wivh fuid

https://lfanmanasshekhawati.com/news/163202

Janmanas Shekhawati | 10 hours ago
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By Mediawala Editorial - July 21, 2025
fa a1 arad &1 Siad

e <raTed - faeat & dig die H Hidd 3y 3R SHIIGd saraue HHfor R faet
TR A gR1 399 (AU # fathadl &1 Heig Siid &R1 F §id B Bl 391 o B! At
3P §1¢ AT A &8 H AR Yo &) AaaTie URER! # daa- 0 Adb @ ¢f T3
e A feeett R A o1 ot g foean fob 08 grael o fobedt oft aRg &1 srad- A
$HAd AT 1 SEHMAT AT ST, Sfedd TR A Sifiemiial SR defid fowesl & ai
foreiyTTd & SR T Ufded Fpy e &1 o snyR St

TS DI AT T AT - Hel fb MRRSR feeett R 4 st g ¥ & man §
3R $B HaH 33181 ¢ | Jarw e & Hfd Ghbid 3R < SiadTar STt &t
TS 3 A B AaTS BI 3R IT & Bt Jeft Jufrat o dd B 1 Fcw faa, wig
3FfAIgpa a1 33 o Srar U wiraT B | < YEeid 3 faeeh gfer siftrerival @ ae oft
HeT for 3T ST A & o o € | 3R 13 3¢ AId UTT o1l § off 39 qd FRWR foean
ST =R | T8 TR AT & U1l & fiehiyiTd I Tt 8T U a1 UiRaT g, 59 AT ST
ElEHY

3SR & HgT T o gfery smgard & & TR & o et g oHTd 31| d I8 JAfsrd o
fo faeeh R fm g1 ot ot sawciioRur Aifed, oM WR sraTaal 4 R =181 faan §,
I WIaUIgdes UTe fohar STu | Sfgi Srae/3mfied a8 %@ 8, U Jufdl &) qid
e o fear S| =T gferd SUrgad gRT Ud Siurad Rure Hf aifed &f oie | <amrad
3 39 duf &1 W T o, e Ydd W U6 3G Afed Edt ol S8 TR R E &
3fremTRRal O I8 Aite U focer gRT 3ue! rariiy Jufty W sarawis Hird & STfeied
a0 & RIeT® HRAE B B ER T @1 8

(] Yeid 7 el TR 7 ¥ g1 fs 99 2022 § 98 fower &1 TF aR |5l T8
3 AR Ydd W e arell IRl & A A I 81 GR-aX Hed W 23U 5o T
HRA| T H M A &, Y 3N T(hR T HS IS & o | 31U 3 el I 13 A2 30
AT H I A foer &1 faarur 7, aifes I9e fIaw Ifd <sTds SR &) o
b | 3idc: WSUIS A TS TITARICR SFRd THe! Yo ¥ &gl fob 4 @t ol id FRTIR
HRAY | Fifs, T U IR-ARIP Tg! Faail | TR gaebid A fewoh fh Tud § 3% @
ST GaT 5|



https://mediawala.in/law-and-justice-supreme-court-admits/

MEDIAWALA, Online, 22.7.2025

Page No. 0, Size:(0)cms X (0)cms.

g, 3T 3 91 B! SIid Bt fob 9 A 5 @RI & Tay & Tt fovam o1, 91 T ot
Toh 1Y Tt fear mam ot | R ¥ Hefdd U 3ffded WR faeed! TR i I Sare dad avd g
T A 3MeR faar o fardht +ff saraenfaes mifafafd ot srawfa 78t <t seett afe smawas
g1 Jufcrdl ! et fopan S e ¢ | <arTad 3 Hifd® ¥ U ¥ fwd! R A &l e
ORe TRad o3 iR ATl Bt sHfgdd Fufor & fah o o A &1 gawH &
Y Repid R am o1 FAEw o =i gfeta 3 A & gand & @ ugd a8 it Fe
% TAR 31N & dav[g, T AN fha- gwey fear @ |

Afh, ITTH TTATAT 3 Had Y AT T8 9fcp 3dy Ashis W W Hs1 =9 U=
TH 3] U0 H Jdied ey = gasor TaRH W Ted &9 3I/1 g1 IR U |
TS AGM B! G B F Fad THHS § Fated ey | IR &I Hadl AT gu Fal
foF JASIOR TIReH FT IS T8 el 51 YRA & G AAwr o dagg, A st
REHATE 3R =Arfd TS s &1 Ui A %81 {6 S0 & A 8 gasior A & dig
EURE ]

DT Fel Ul fos 3R 3@ 3dfd §f 718, O 3fwde 300U & dgd AUl & SHABRI B
AT AT WH 8 ST | <YTad 3 IR U™ IWBR B g3fae! & w0 § difsd aafaq
P 25 IRG TUY ¢4 HT AW +f faU| IR U & HERISHIS & I8 ard HA fessard
THT BT TR ITA 2019 H TSP TSR0l URASHT & ded avd B far Tar u1| #4s
feagard ST & T R R geleloR Ial 14T 4T

qdi AraTag $el U1 foh ArRe! &t GuRmdl & 99 B DI YHD! ShR D! 31Tl Dl
SETT gl off qehdT| ey 3 &gl fb JASoR <O 7 $ad HIH & AN & KA §
gfewr T8 Hifdd SRIBRI &1 off Ieias Bl g1 30 Bhud H <Jrarerd = Fel fob il bl
Uil 3R 3% BRI 1 ASHR ITh! 31Tl Bl T8t GaTdT o Tehdl & | Teh SAfdd b Uiy St
T TSt YR&M BT §, I8 SUDT TR 81 8 | Fared e = gl fb DR ! Tl oft aafaa
DI YURT % B ¥ Ugd BT Uil BT UTai BT a1feT 3R I8 YrdTs BT HIbT ol
EIRY

=TT &1 He-T o7 foh SR ol faumT o1 SR} &l #7HM 3iR TR HaER &1
SoToId &t STl g Al $9 STd &I WaRT § b Uiy & T o1 Wuferdl ol e Tt o e
g1 3y TP J A dre- ardl & AT Fared Ured 5 IR UG & T-& Jfad &l
HTdargt & S fopu &1 ate <ararerd 3 U1 6’4 a1 WBRT SHfABIRAT 3R SheRi &

I g 3R SRS HRATs B Bl HET g

T4l ATy &1 Hg- Ul P 7 Rt 39 Amd § dfch 39 @8 & 3 JHal # U 3R &I
YD M UM ST € ol S W HRATs B T Alfed | 3 A & rTed o &
fa ¥ AP THATIBR SR (TR & ST & T&d BT HR Gof BRI o forg
1t wg1 31 3! org Hefl-Temsst Haft diedl-Remget 1 gd gfe AeiHevs TR &




MEDIAWALA, Online, 22.7.2025

Page No. 0, Size:(0)cms X (0)cms.

AEUTY ISR FRd &1 Jaiw AT 3 Hel § [P IoU WBR Dl JSH AT IHl
GRS AR 3 ¥ Ugd $ T STdl o UTeid $HRAT dlig U]

MABING RBIS 3R AU & Haifad TSH B! AGEl AISTs BT Udl TIHT A1y | 1 g
AISIHRUT & THT d BT AMeY 3R R Rbied Bl ¢G®HR g Udl T A6 T b favaT
3{AY SAIHHIT AT |1 AR 3(aY 3{fIHHUT UTaT ST € ol T 3 aTdl ! Ifad diih o
fofaa Afew IR &2, 3ifassau gem & T w81 9T 91| 3R IS& DSIHU & Iy
T WRBR B YW B oRexd g dl B & garad i &1 iR fosar S anfeu|




THE WIRE, Online, 22.7.2025

Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN
RIGHTS COMMISSION

The Wire

Years Before 7/11 Acquittals, A Petition Flagged Serious Flaws in ATS
Investigations

https://thewire.in/law/years-before-7-11-acquittals-a-petition-flagged-serious-flaws-in-
ats-investigations

Ashish Khetan | 15 hours ago
5 min read

The petition, filed in the Bombay high court in 2014, takes on a renewed urgency in light
of the acquittals in the 7/11 train blasts case.

The following is a petition filed by lawyer Ashish Khetan in the Bombay high court in
2014. The petition raises serious concerns about the ATS’s methods and lapses in
investigation, that now appear especially pronounced in wake of the court’s acquittal of
all the accused in the 7/11 train blasts case.

To,

The Hon’ble Chief Justice of the High Court of Bombay and His Companion Justices of
The High Court of Bombay.

Respected Chief Justice and Judges of the High Court of Bombay,

| am a journalist of 12 years standing. | worked with the well known magazine Tehelka for
4 years. During that period, | authored investigative reports on many important cases
including those arising from the Guijarat riots of 2002, such as the Naroda Gaon, Naroda
Patiya and Gulberg Society massacres and the Best Bakery carnage. My investigative
reports have received acclaim, and have also been used by investigators and the courts
of law. In 2007 after my investigative report on the Gujarat riots was published widely, the
National Human Rights Commission (NHRC) ordered an enquiry into the revelations in
my report containing approximately 60 hours of video footage . On the orders of the
NHRC, the tapes were tested by FSL, Jaipur and were found completely authentic and
tamper-free. Subsequent to the publication of my investigations (or ‘sting operation’, in
common parlance) in October 2007, the Supreme Court constituted a Special
Investigation Team (SIT) to re-investigate many cases pertaining to the Godhra and
post-Godhra riots. SIT cited me as a prosecution witness in three major riot cases. My
testimony in this regard has been relied upon by the trial court in the Naroda Patiya case
and several convictions were based on my evidence. | attach as ANNEXURE | , an
excerpt of the judgment passed in the Naroda Patiya massacre case referring to my
testimony. Meanwhile, | have testifed as a prosecution witness in the Naroda Gaon and
Gulberg Society cases, the verdict in which is awaited.

After my ‘sting operation’ in the infamous Best Bakery case, the Supreme Court
constituted a Quasi Judicial Committee headed by the then Registrar General, Supreme
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Court, which too found my investigative reports authentic and trustworthy. Many of the
findings of the committee were based on my report alone. A copy of inquiry report
submitted by the then Registrar General Mr. BM Gupta dated 27.05.2005 is Annexed
hereto as ANNEXURE II. It was, inter-alia, my reportage on Hindutva terror groups that
catalysed the investigation in the Malegaon blasts of 2006, the Samjhauta Express
blasts, the Ajmer Sharif blasts and the Hyderabad Mecca Masjid blasts. As a result, the
innocent persons hitherto arrested for these outrages were released on bail and the
prosecution turned to those now believed to have been actually responsible for these
terror attacks.

| am approaching your Hon’ble Court by this letter petition in public interest, for my recent
investigative efforts as a journalist have led to a clear and compelling picture of the
deliberate framing of Muslims, (—most of them very young and very poor-) in terror cases
by the Anti Terrorism Squad (ATS) of Maharashtra. The consequences should shock
anyone with a conscience. In one case known as Pune German Bakery Blast Case, the
drastic death sentence has even been pronounced by the trial court. The matter thus is
of great moment and equally great urgency.

For more than a year | have been researching the investigation of terror cases by the ATS
Maharashtra. Sporadic press reports have appearedabout conflicting versions given by
different police agencies on the same cases. This aroused my interest and | set about
carefully and slowly unearthing material on the matter. My research has shown that at
least in three cases prosecuted by ATS Maharashtra, namely the July 11 2006 Mumbai
local train blasts, the 2006 Malegaon Blasts and the Pune German Bakery case of
February 2010, the ATS has deliberately created bogus evidence, extracted false
confessions by the most inhuman torture, planted explosives in the houses of the accused
and thus implicated innocent Muslim youth.

| have, what would certainly be compelling if not foolproof evidence of the deliberate
faking of confessions to frame absolutely unconnected persons, as well, as the most
inhuman torture of innocent Muslims in police custody and fudging of records to corrupt
the course of justice. Faking of recoveries is a near obvious inference that would follow
in these circumstances.

The state of corruption goes beyond, what may usually be termed as ‘padding’ a case
and in fact shows a deep bias against Muslims in particular, besides absolute contempt
for law, justice and truth. The result is a serious breach of the right to life and liberty, the
equality before law and our basic constitutional values. The result is also a serious
security risk, for this nature of targeting is bound to cause wide-spread disbelief in
mechanisms of justice and exponentially add to a feeling of alienation amongst a sizeable
section of the citizenry. Every time an innocent personis framed in a terror case, the real
culprits do not just get away but also get emboldened. Therefore, what | am placing before
you is not just aberrations in investigations or minor breaches, but a whole stylised
operation with active prejudice, that will only serve to increase the terror threat that this
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nation faces and endanger our internal security. My investigation shows that these extra-
constitutional operations were connived at by the highest levels of the Maharashtra police.

This letter petition is therefore drawing the attention of the highest court in the State, to
the facts, so that the wide ranging deleterious effects of this wanton abuse of power can
be checked and appropriate corrective action taken.

| am aware that normally, investigation of crime is the task of the police and verdicts of
guilt or innocence, the realm of courts. What makes me intervene in this process is the
fact that the same has become the reverse of what it is intended to be. When the police
deliberately obstructs justice and misleads courts of law, it cannot be left unchecked, and
it is my duty as a citizen and a journalist to invite the attention of the highest custodians
of justice to the facts that | have unearthed, particularly when the consequences to our
national security are so dire.

The material | seek to place before this Hon’ble Court, is for the sake of convenience put
under the following heads:July 7 Train Bombings; Malegaon blasts 2006, Pune German
Bakery blasts. There are appropriate sub-headings too.

10. JULY 7 TRAIN BOMBINGS (Case no. MCOCA Special Case N0.21/2006)
Background

OnJuly 11, 2006, Mumbai was rocked by blasts in local trains. The police found no leads
and there was great public anger.. In time the ATS claimed to have solved the crime. The
ATS .cracked down on some former activists of the Students Islamic Movement of India
(SIMI) and forced the accused to sign on pre-drafted confessions, about which more will
be stated presently. A charge-sheet was filed against 13 arrested accused, and 15
absconding accused on December 1, 2006. Since then the trial is going on as MCOCA
Special Case N0.21/2006 in the court of the Special Judge Y.D.Shinde.under the
provisions of MCOCA.

Evidence Led and Courts Mislead

The evidence lead in the charge-sheet is/was of three kinds a) 11 MCOCA confessions
made to police officers; b) recoveries of explosives and detonators from some of the
accused and;c) so-called public witnesses ( well known stool pigeons or those under the
thumb of the police) who claimed the unlikely feat of recognising the faces of some of
the accused, getting in and out from the crowded local trains though they were strangers
to them. However, against most of the accused, the case is based on confessions and
recoveries.

Confessions to same crime by an unrelated set of persons:caught for the subsequent
2007-2008 Blasts: Concealment and twisting by ATS of Police Reports and Confessions
that prove ATS framed innocent men.

Which of them is true and which Court has been mislead?
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The 2007-2008 Blasts across India and revelations in its wake.

In July and September 2008, there were serial blasts in Delhi, Ahmedabad and Surat
(aborted blasts). Following some leads in these blasts, the Mumbai Crime Branch
arrested one Sadiq Sheikh along with 20 other accused from Mumbai and other parts of
Maharashtra.

The Mumbai Crime Branch claims to have recorded confessions of many of the arrested
persons including Sadiq Shaikh, as this was also a MCOCA investigation.

This was a crucial juncture in terror investigations in India. In a span of a little over one
year between August 2007 and September 2008, there were terror bombings in
Bangalore (seven serial blasts of July 2008), Hyderabad (Lumbini Park and Gokul Chaat
Blasts of August 2007), UP (Triple blasts at Court premises in Lucknow, Varanasi and
Faizabad, November 2007), Jaipur (serial blasts of May 2008), Ahmedabad (21 serial
blasts in July 2008) and Surat (Aborted attempt as eighteen Bombs malfunctioned) and
Delhi (Five syncronized bomb blasts in market places of Delhi in September, 2008). The
series of bombings across India indicated a single, integral conspiracy and consequnetly
brought several investigating agencies of different states together and pooling of
information.

Thus, the confessions of Sadiq Sheikh and others as recorded by the Mumbai Crime
Branch, are significant, because they clearly are to the effect that even the July Mumbai
local train bombings of 2006 were done by this set of people newly arrested and without
any reference or link to those prosecuted by the ATS from 2006 onwards!

In other words the set of men arrested following the 2007 and 2008 set of bombings
across the country were interrogated by Ahmedabad, Delhi, UP, Karnataka and other
police teams and were subsequently made common accused in all these 2007-2008
blasts.

Sadig Sheikh and his alleged ‘Indian Mujahideen’ accomplices were interrogated by
different police agencies on different dates. Each agency prepared detailed Interrogation
Reports (IRs). Common to all is the view or conclusion that it is this set of men that were
behind even the July 2006 Mumbai local train bombings.

My sources in Mumbai police and state police agencies of Andhra Pradesh, Gujarat, Uttar
Pradesh and Karnataka who were involved in investigating ‘Indian Mujahideen’ and its
alleged involvement in the 2007 and 2008 blasts provided me the Interrogation Reports
of Sadig Sheikh and others prepared by each of these agencies (All these interrogation
reports are annexed as Annexure lll). These Interrogation Reports show the dates on
which they were prepared and the computers on which they were prepared.

All these Interrogation Reports (IRs) based on ‘confessions’ of Sadiq Shaikh indicate a
massive and integral conspiracy. These IRs contain a meticulously detailed description
of more than eight terror strikes that Sadig Sheikh and his accomplices had allegedly
plotted and executed since 2003. These are:



THE WIRE, Online, 22.7.2025

Page No. 0, Size:(0)cms X (0)cms.

Dashavmeghghat, Varanasi, 2004 (the bomb packed in a container had failed to explode.
The local police dismissed it as an accident. But Sadiq told the police that it was actually
a terror plot)

Shramjeevi Express Blast ,Jaunpur, UP., 2005
Diwali Blasts, Delhi, 2005

Varanasi Blasts, 2006

Mumbai Train Blasts, 2006

Hyderabad Twin Blasts, 2007

Ahmedabad Blasts and the failed Surat Blasts.

The agencies have themselves claimed (both in court and in public) that Sadiq’s
interrogation led to the arrest of over 70 terror suspects by UP ATS, Hyderabad CIC,
Ahmedabad Crime Branch, Rajasthan ATS and Delhi Special Cell. The content of these
reports, and ‘confessions’ etc is part of the charge-sheetsfiled by different agencies. But
curiously Sadig and his accomplices were charge-sheeted in only those blast cases in
which the investigation was still not completed. Hyderabad Blasts (Gokul Chat and
Lumbini Park) of 2007, Ahmedabad and Surat (aborted) Blasts of 2008, Delhi Blasts of
2008 were some of the cases in which the alleged Indian Mujahideen members including
Sadiq Shaikh were charges-sheeted.

But those revelations that related to the 7/11 Mumbai Train Blasts were conveniently
brushed under the carpet.

Allthese agencies were equally aware that an entirely different set of persons had been
put on trial for the 7/11 blasts by ATS Maharashtra, which set of accused could only be
inncocent, if the later 2008 Interrogation reports were true.

Thus at least after 2008 September ,all the said agencies including ATS Maharashtra
were privy to the nature of evidence and revelations pertaining to the July 11 2006 Train
Bombings and they heavily relied on these revelations in the investigations pertaining to
the 2007-2008 bombings.

But those revelations that talked about the blasts carried out before 2007 were ignored
because those cases had already been claimed to have been solved. This policy of pick
and choose raises a serious question mark about the integrity of terror investigations and
the conduct of the agencies.

The lack of bonafides is further evident from the fact that no attempt was made to arrive
at the truth or exonerate one set of obviously innocent persons.

None of these agencies placed the entire relevant material before the MCOCA court trying
an entirely unconnected set of 13 men for 7/11 Blasts. Why?
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My intent is not pass a verdict of guilt against certain accused. But it is to only highlight
the blatant discrepancies and contradictions in terror investigations.

11. How was Mumbai court trying July bombings mislead

In fact what followed was a sinister conspiracy by Maharashtra ATS to mislead the courts.
On 26 November 2008 Hemant Karkare died. Karkare had earlier been seen at public
press briefs to declare that the new set of persons including Sadiq Shaikh (all allegedly
part of Indian Mujahideen) arrested in 2008 were responsible for July 2006 bombings, for
which a different set of persons had been in custody for two years already.

Shri KP Raghuvanshi (IPS), who was in charge of the ATS when 13 Muslims were
arrested for the July bombings, resumed charge of ATS Maharashtra after Shri Hemant
Karkare’s death.

Under Raghuvanshi’s leadership, ATS Maharashtra now set about ensuring that no one
should catch on— to the entirely different truth now emerging. This was done by first taking
an ATS police remand of Sadiq Shaikh to probe his role in the July 2006 bombings. Then,
in order to avoid having to admit that 13 men were most unjustly arrested and charged,
an ingenious method was adopted. The ATS came out with the tale that Sadig's
‘confession’ related to 7/11 bombings was only meant to mislead the agencies and that
portion of his confession where revelations pertaining to 7/11 figureare false! The ATS
then sought his discharge in respect of the July bombings!.

12. Inhuman torture and fake confessions

In view of the fact that the original 13 accused who were clearly falsely implicated have
continued to be on trial. To persist with a farcial prosecution even in the face of contrary
and conflicting evidence demonstrates a complete disregard for human life and liberty. |
personally interviewed nine out of the 13 accused. All 13 have been in custody for the last
seven years. A good part of their life has been spent behind the bars. Their families, on
the other hand, have been forced to live a life of extreme hardships and in some cases
abject poverty.

The ATS conducted on them the most inhuman torture to extract confessions to acts that
recordsindicate as almost certainly done by someone else. | have video recordings of
the prisoners conducted in the corridors of the courts, and | annex the video recordings
and transcripts of the interviews conducted with the 7/11 accused as ANNEXURE IV. The
same will speak for themselves. Water boarding (a notorious technique used by the CIA
on Guantanamo Bay Detainees), adminsitration of chemicals through anus and veins,
stretching of legs to 180 degree, giving electric shock to private parts and threats to rape
female family members were some of the methods of torture used by the ATS to extract
false confessions from these 13 Muslims. Interviews of nine out of thirteen prisoners will
bear out the obvious truth of what these men say they were subjected too, and subjected
to for no reason at all. The torture continued for 3-4 months including the period of illegal
detention and the separate police remand for each incident of blast although eventually
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all 7 were clubbed into one charge-sheet. ATS Kala Chowki was the torture chamber.
Senior IPS officers like the then Mumbai Police Commissioner A N Roy, ATS Chief KP
Raguvanshi and ATS DCP Nawal Bajaj, were also involved in tortouring the detainees.

The interviews and the transcripts will speak for themselves.

The prisoners all say, that the torture was with a view to getting them sign on pre-recorded
confessions, and even to pressurize some to turn approver.

Interestingly those portions of Sadiq’s revelations which were not in conflict with earlier
bogus investigations like that of 7/11 were ratified, confirmed and further bolstered by
collecting various primary and secondary evidence by the agencies like Ahmedabad ATS
and Mumbai Crime Branch.

The doctrine of severability, harmonious construction and other principles seem to have
been pressed in respect of ‘confessions’ by the Maharashra ATS. Shockingly, the
Mumbai Crime Branch is still touting Sadiq’s orginal confessions in other courts, which
the ATS had declared‘misleading.” Thus each court is being regaled with a different
confession and different version on identical cases, and those getting the short end of the
stick are some of the most hapless and voiceless Muslims, who have no means of
securing the documents and witnesses “secreted’ with other agencies.

But the theory of profeing different stories for different courts is not restricted to the 7/11
case alone.

13. Malegaon Blasts 2006
Framing as a matter of habit for ATS Maharashtra.

The Maharashra ATS under KP Raghuvanshi had also arrested several other Muslims in
respect of the Malegaon blasts of 2006, which now the National Investigation Agency
(NIA) claims were the handiwork of a completely different set of people, that is the
Hindutva extremists. But the ATS in 2006 under Raghuvanshi arrested nine Muslims for
the bombings that were carried outside a Muslim place of worship with an intent to Kill
only Muslims. ATS tin fact showed that two accused were common in the Malegaon and
7/11 bomings. As per the ATS case, these two accused—Shaikh Mohd Ali and Asif
Khan—had supplied explosives for both the 7/11 and Malegaon 2006 bombings. Like in
the case of 7/11, ATS showed bogus material recoveries in the Malegaon case as well.
But now the confessions recorded by the NIA show that the bombings were carried out
by some Hindus and the planning, sourcing of explosives, etc was all the handiwork of
these few Hindus who have now been arrested by the NIA. The recovery done by the
ATS in the Malegaon case was thus bogus. If Mohd Ali and Asif Khan had not supplied
explosives for the Malegaon Blasts, then their alleged role in the 7/11 case also gets
disproved. It also shows that the ATS was in the habit of planting explosives and framing
innocent Muslims just to show the outside world that the case had been cracked. But
since the 7/11 and Malegaon are two separate cases and being tried in two different
courts, the conflicting evidence that has now surfaced in 2006 Malegaon Blast case has
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not been brought before the court trying the 7/11 case. The question that needs to be
asked is that can there be two versions of the same truth for two different courts?

My sources in the National Investigating Agnecy have provided me the confessions of the
alleged Hindutava terrorists who have confessed to be behind the 2006 Malegaon
Bombings. As per these confessions the terror plot was hatched and executed by certain
Hindu radicals. The explosives were sourced and bombs were manufactured by a group
of RSS pracharaks with absolutely no connections whatsoever with those nine Muslims
who were charges for Malegaon bombings by the ATS. The same IRs provided by my
sources are annexed hereto as ANNEXURE V

My investigation shows that the ATS offered money and women to the 7/11 accused to
turn approvers. Though they couldn’t succeed in turning any of the 7/11 accused as
approver, the ATS managed to turn an accused as ‘approver’ in the Malegaon 2006 case.
With the NIA investigation now suggesting the Malegaon 2006 bombings to be the
handiwork of a few Hindutava radicals, the ATS methods of coercing innocent Muslims
into turning approvers gets exposed.

The ATS had also shown the source of explosives common in 7/11 and Malegaon 2006
case. The NIA investigation, if true, disproves not just the Malegaon 2006 investigation of
the ATS but also the 2006 tran blasts investigation as well.

14. Pune German Bakery Case
Background

On February 13, 2010, a powerful bomb tore apart the famous German bakery situated
atthe posh colony of Koregaon Park in Pune. Seventeen persons were killed and 58
suffered severeto minor injuries. The Maharashtra ATS seized the CCTV footage from
inside the bakeryand claimed that they had identified the bomber.

In June 2010 the Mumbai ATS arrested one Abdul Samad, a young Muslim and a resident
of Bhatkal town in Karnataka, ostensibly for the Pune Blast.

But the ATS theory collapsed when Samad’s parents held a press conference and
released videos and pictures of Samad attending a wedding in his home town in Bhatkal
on the day of the blast. Faced with incontrovertible evidence of Samad’s innocence, the
ATS did a sudden U-turn and now said that the bomber was Samad’s brother Ahmed
Siddibapa also known as Yasin Bhatkal among the agencies. Samad was instead shown
arrested in a bogus Arms Act case and was soon released on bail.

ARREST OF HIMAYAT BAIG In September 2010 the ATS arrested a resident of non-
descript town named Udgir in Beed District of Maharashtra named Himayat Baig and
claimed that it was he who along with Siddibapa had carried out the German bakery
bombing. The ATS also claimed that he confessed to his involvement and also led the
police to the recovery of explosives. At the time of his arrest Baig was running a small
cyber café in Udgir.
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In December 2010 Baig was chargesheeted. His charges read that Yasin Bhatkal
prepared the bomb at Baig’'s cyber café. ATS claimed that Baig and Yasin transported
the bomb during the early hours of 13 February from Udgir to Pune by covering a distance
of over 300 kilometers.

As per the ATS theory, they left Udgir at around 5 am to reach the city of Latur at 6 am
and from there they came to Pune by a private luxury bus. They reached Pune at around
2 pm and the two remained together during the day, claimed the ATS.

The ATS further claimed that the two planted the bomb at around 17:00 hours at German
Bakery and the same exploded at around 18:50.

ARRREST OF QATIL SIDDIQUE In November 2011, almost an year after Baig was
arrested, the Delhi Special Cell arrested a 28 year old resident of Darbhanga district in
Bihar named Qateel Siddiqui. Delhi Police claimed that Siddiqui was involved in several
terror strikes including the Bangalore Chinnaswamy Stadium Blasts of 2010 and the Pune
German Bakery. Both Bangalore and Delhi Police carried out a sustained interrogation
of Siddiqui. The consistent and continued case of the Delhi and Bangalore charge-sheets
regarding Qateel is that he was behind the German Bakery. My sources in the agencies
have provided me the original Interrogation Reports prepared by both Delhi and
Bangalore Police, upon which the charge-sheets are based. Thus the open position is
that Qateel is the guilty party, and with no link to Himayat. Then how is it that for the Pune
trial Court alone, Himayat is the guilty party, not Qateel? So much so that Himayat has
been handed down a death sentence, with no evidence of his presence even in the CCTV
footage?

| am placing the Interrogation Reports reports of Qateel Siddiqui as ANNEXURE VI.
These reports were kept away from the Pune Court that tried and convicted Himayat
Baig. As per both these IRs, it were Qateel and Yasin who had come together to plant a
bomb at two different places in Pune. While Qateel was supposed to plant the bomb at a
temple named Dagduseth Halwai Ganesh Temple, Yasin took it upon himself to plant a
bomb at the German Bakery. Also, as per these IRs, Yasin and Qateel were together
until 2:30 PM on February 13 in a room they had rented in Pune. But the ATS theory
is that Yasin was with Himayat Baig through out the day on the 13th. Also Delhi and
Bangalore Police reports had Qateel and Yasin as the lone figures in the plot of Pune
German Bakery with no reference to Himayat Baig whatsoever. Once again, we have
different courts being given different stories regarding the same incident. The helpless
accused or their agents might never know of these conflicting versions and can seldom
access the information. Justice is the uniform casualty.

Attempt to whitewash the contradictions by the ATS

To harmonise these blatant contradictions the ATS sent an officer named Dinesh Kadam
to interrogate Qatil. Now Kadam after interrogating Qateel prepared his own report. In his
report Kadam made one crucial change from the reports of the Delhi and Bangalore
Police. To bring Qateel’s revelations in consonance with ATS case, Kadam claimed that
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the bomb that Yasin gave to Qatil was not given on the 13th but on the 11th. This was
done to justify Yasin Bhatkal’'s presence with Baig on the 13th as the ATS had already
chargesheeted Baig on the basis of this theory. On all other counts, the Mahrahstra ATS
accepted and confirmed Qatil’'s revelations made before the Delhi and Bangalore
Police. Kadam also accepted the claim of the Bangalore and Delhi police that Qatil
eventually could not plant the bomb at Ganesh Temple and instead dismantled it and
threw it away into the sea in Mumbai. But to retrspectively harmonise their old
investigation with Qatil’s revelations, Kadam twisted those portions of Qatil's confession
in which he spoke about his continued presence with Yasin on February 13. February 13
was pre-dated to February 11 by Inspector Kadam, as the ATS had already spun a
story around baig and Yasin for February 13 and the same theory had already been
preseneted before a Pune Court in the form of a chargesheet.

Kadam went back to Pune and filed a fresh complaint against Qateel in a Pune Court
and charged him for attempting to bomb Ganesh temple. The complaint filed by Kadam
is exhibited at Annexure VII.

The ATS now took police custody of Qateel in this new case on 2.05.2012 and took him
to Maharashtra. On 28.05.2012 a Pune court sent him to judicial custody and Qateel was
lodged in a High Security Cell at Yervada Jail in Pune.

On 8.06.2012 Qateel was mysteriously murdered in High Security Section of the Yerwada
jail. On the same day Qateel was supposed to be brought back to Delhi to be produced
before a Delhi Court in connection with a separate case registered against him by the
Delhi Special Cell. The Maharashtra Police claimed that two fellow inmates killed Qatil
over some angry exchange of words. According to police he was strangulated with a
Bermuda pant cord. But the same couldn’t be recovered because it was claimed to have
been burnt by the accused.

15. Points for court to consider

How can a separate nuance be obtained only by the ATS Maharasthra in that is crucially
missing from the confessions and Interrogation Reports regarding the same persons by
the other police agencies.

How is it that the nuanced changes in Sadiq and Company’s confessions and Qateel’s
reports done by the ATS Maharasthra are suited only and wholly to preserving the arrests
already made, though every thing else points to the opposite direction.

Despite it becoming evident on record that the Malegaon blasts were done by Hindutva
groups, the Maharashtra ATS took no steps to move for the exoneration of the original
accused. Is this not indication of their lack of bonafides?

In a case done by Hindutva terrorists, the Mahrashtra ATS claimed to have recovered
explosives from Muslims. And went so far as to set up an approver against those Muslims.
What does it tell us about the ATS? In light of this, can the ATS be left with the
responsibility of terror investigations? Their tweaking the record (of Sadiq Sheikh’s
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confession) to maintain the prosecution against 13 men in the July 2006 local train
bombings and tweaking Qateel’s statement in Pune German Bakery, to maintain the non-
existent case against Himayat now under sentence of death will need to be subjected to
independent scrutiny.

How does Qateel conveniently die inside a High Security Prison, and how do two inmates
confess to his murder, without leaving behind any evidence . How does the facile
explanation that the rope by which he was strangulated was flushed away, pass without
guestion?

The system of checks and balances has completely collapsed and at every level of
institutional checks—the doctors, the magistrates and others—every level connived at the
7/11 investigation farce. The misuse of draconian laws like MCOCA in 7/11 case actually
shows that the essence of these laws and their drastic provisions allowing self
incrimination, is its vesting of unfettered and dangeorusly oppressive powers in the hands
of the police. The entire thing is also an eye opener to the fact that this corrupt and
hypocritical legislative solution is in fact proving to be inimical to national security. First
by targeting innconets and then forcing confessions to avoid serious investigation and
thus alinetaing the community further. Second, by allowing the actual culprits to thus
escape.

These are three investigations that | have researched. There is no knowing how many
other cases have similar features, and given the carte blanche we have tended to give
our anti-terror outfits, that function wil absolute power under absolute secrecy, in all
probablility the story of perverting the criminal justice system goes beyond just these three
cases. These are issues of grave public importance that go beyond mere legality. It's not
just the security of our nation but also the very idea of Indian democracy that is under
threat and si | have straightaway chosen to put this material across to every institution
concerned with upholding human rights, constitutional values and accountability. Thus |
approach this Court by way of public interest and in view of the immense issues involved,
have also, apprised other stautory authorites concerned with human rights, minorities
protection, police training institutions and media bodies and | have also arranged for the
matter to enter the public domain as it is an issue of grave public importance, which in a
democracy, the people are entitled to know.

| am doing this at the earliest opportunity. | may be given the permission to cast this
petition in a more formal mode if required. However, | request this Hon’ble Court to treat
this as a letter petition in the mean time.

Prayers
| request this Hon’ble Court to:

Order an independent commission of inquiry into the conduct of the investigating officers,
in the investigation of crucial cases such as have been referred to in these petition;
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Direct appropriate action against the police officers found responsible for their flagrant
violation of constitutional values

Direct consequential relief to the victims of such operation.

Yours truly,

Ashish Khetan
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Help all prisoners aged above
70 enroll for free health scheme
ABPM-JAY: NHRC asks states

NEW DELHI, JuLY 2I

IN a landmark decision,
the National Human
Rights Commission
(NHRC) said that all eligi-
ble prisoners of 70 years or
above should get the bene-
fits of the Ayushman
Bharat Pradhan Mantri Jan
Arogya Yojana (ABPM-
JAY) as part of their right to
life, an official said on
Monday.

The NHRC bench led by
its  member  Priyank
Kanoongo relied upon a
Supreme Court order to
conclude that imprison-
ment could not be a dis-
qualifying factor for a 70-
plus person to avail the

benefits of the Central gov-
ernment-supported health
scheme.

In an order dated July
17, Kanoongo said, "A per-
son under the custody of
the State continues to enjoy
the fundamental right to
health, and it is the respon-
sibility of the State to
ensure proper healthcare
for all inmates.”

The bench issued
instructions to the Director
General (Prisons), of all
states/Union Territories to
ensure that all eligible pris-
oners of 70 years or above
should get the benefit of
the healthcare in keeping
with the spirit of the Vay
Vandana card of ABPM-
JAY.

"The jail authorities
shall facilitate all the eligi-
ble prisoners to enroll
them on the portal of the
said scheme, "Kanoongo,
seeking an action taken
report within four weeks."

The order came during
the hearing on a complaint
filed by Rabindra Kumar
on July 2.
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Experts weigh in as Delhi HC calls for SOP over ‘needless’ FSL referrals

Soibam Rocky Singh that if the autopsy surgeon  histopathology, toxicologi- gid or exhaustive,” Mr
NEW DELHI is able to establish the cal, etc., samples to the Singh said.
cause of death, other than  FSL and other labs after “Investigation  should

A recent Delhi High Court
order seeking authorities
to frame guidelines to
“avoid unnecessary” refer-
rals to State-run forensic
science laboratories (FSLs)
has sparked a debate
among investigators, la-
wyers,  and forensic
EeXperts.

The court issued the di-
rection while hearing a pu-
blic interest litigation (PIL}
filed by Subhash Vijayran,
a resident doctor pursuing
an M.D. in forensic medi-
cine at Maulana Azad Med-
ical College in Delhi, who
raised concerns over the
growing backlog at FSLs
due to “indiscriminate
sample submissions”.

Az of mid-2025, over
20,000 forensic reports
are reportedly pending at
Delhi’s FSL.

As of mid-2025, over 20,000 forensic reports are pending at Delhi’s

forensic science laboratories. FALE PHOTO

The court has now
asked the Centre and Delhi
government to decide
within  three  months
whether formal guidelines
can be drafted to address
the problem. Although the
intent is to reduce clogging
of FSL on the account of al-
leged “unmindful and in-
discriminate references”,
there is no consensus yet
on whether such guide-
lines are practical or

enforceable.

‘407% avoidable samples’
A National Human Rights
Commission’s 2023 report
titled ‘Foremsic Science
and Human Rights" found
that 30-40% of viscera ana-
lyses sent to FSLs are
“avoidable”, especially in
cases such as drowning,
burning, and trauma
deaths.

The report also stated

in cases of death by poi-
soning, the viscera need
not be referred to the FSL
for analysis.

A senior Delhi Police of-
ficial told The Hindu that
the department is aware of
the FSL backlog and has al-
ready taken steps to ad-
dress it. “Verbal instruc-
tions have been issued to
all investigating othcers to
avoid unnecessary refer-
rals to FSL, especially in
cases involving viscera pre-
servation,” the official said,
adding that the officers are
now expected to assess on
a case-by-case basis.

Dr. Vijayran said, “dur-
ing my postings in various
mortuaries of Delhi, |
came across an unpleasant
practice of many doctors
wherein they indiscrimi-
nately send viscera, blood,

post-mortems - even in the
most obvious and innocu-
ous cases.”

“No doubt, in some cas-
es, the samples are ge-
nuinely required to be
sent, but in many cases
where they are not, they
are stll sent. In defence,
doctors argue that they do
not want to get into unne-
cessary trouble with the
law, in case someone
might question as to why
they did not send the sam-
ples.” he explained.

Legal opinions divided

Advocate Gyanant Kumar
Singh warned against rigid
guidelines. *“1 think it
should be left to the police.
Instead of making blanket
guidelines, which can be
counter-productive. The
guideline can never be ri-

remain a police preroga-
tive. Making blanket rules
can be counter-produc-
tive,” he added.

In contrast, advocate
Prabhav Ralli emphasised
that forensic evidence is
central to justice, especial-
Iv in grave offences like
murder or sexual assault.

“If the FSL reference is
not done, it certainly af-
fects the quality of the evi-
dence as there is no scien-
tiic  proof  available,
perhaps leaving the prose-
cution with only oral evi-
denceftestimony to rely
on,” Mr. Ralli said.

“In cases of reverse bur-
den of proof, the onus to
prove innocence is on the
accused, and therefore, ab-
sence of an FSL report
rather dents the case of the
defence,” he explained.



